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I11 THE CELITRAL ATMIIIISTRATIVE TRIPUIIAL, JAIFUR EENCH, JAIFUR
DA Noe 267/19%94 Tate of crder: 11-3-1997
Chiranji /5 Shri Tulsi Ram, ak present empliyed an the poat of Tiffin Boy
at Srimadhopur in Sikar Divisicn. V
.. Applicant
Versus
1.  The Unicn of India through Secretary to Ministry of Comminications,

Department of Telecom, Sanchar Phavan, Mew Delhi.

Z. Chief General Manger Telec:m, Rajasthan Qivcle, Jaipur.
2. Divsicnal Engineer Telegraph, Zikar Division, Zikar.
4, Zecretary, Tiffin Roem, cffice of the Divisional Engineer Teledgraph,

Sikar Divisicn, Sikar.
| .+« Respondents
Mr. Shiv Fumar, counsel for the applicant
Mr. M.Rafig, -munsel for the reaponidents
CORAM: |
Hon'kle Mr. G.F.Sharma, Administrative Memler
Hon'lble Mr. Ratan Prakash, Judicial.Member

ORDER

Fer He:n'ble Mr. O.F.Charma, Administrative Memker

In this applicaticn under Section 19 of the Administrative Trikunals
Act, 1525, Shri chiranji has prayed that the order dated 16.2.199%¢ (Ann.Al)

by which diresticns were issued fer termination of zervise of the employess

0}

of unrejistered canteéns may be cquaszhed anl the applicant may ke treatad a
a Central Government employee, as per the verdict <f the Hon'ble Suprems
C:urt.w.e.f. 1.10.91, with all consequential bensfits.

Z. We have heard the learned acunsel for the rarties and havs ;erqsei
the material «n re:x:rd including the reply filed Ly the respondents.

S The applicant has claimed to Le w&rking a2 a Tiffin By in the
canteen run in fthe «ffice of the Divizicnal Enginesr Teleqrarh, Silar.
Division, Gikar. The learned connsszl for the applicant has prodaced bafore
uz a oopy of the order dated 22-7-97 passed by the Divisicnal Engineer in
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the <office of the Telecom Disktrict Manager, Zikar which shows that the
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szrvices of the applicant have b2en reqularised on the post of Tiffin Boy
w.e f.  1.10.1591, coording Lo him, the applicant had oontinued
uninterruptedly on the post of Tiffin By and he is etill continaing on the
bagis of the regularisaticn of hiz services dune by the Government.

4. In view of this develspment, this application has beccome infructucus.
It is, therefire, Adimissed as having become infructucus. Wo ovder as £
costs.

5. A copy of the crder dated “:-7-1%97 has keen taken on record.
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(Ratan Prakash)

Judicial Member ’ Administrative Member



